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Order dated 19.2.2002 

Heard the learned counsels. 

The present O.A. has been filed seeking 

for two different reliefs. The first relief relates 

to the payment of pay and allowances and back 

wages for the period from 25.7.1981 to 29.4.1987 

during which the applicant remained suspended. 

The ether relief relates to his .rnotion to the 

H.5.G. II Grade. 

The learned counsel aearing on behaLf 

of the respondents submits that in so far as 

first relief is concerned necessary orders have 

been passed by the Member, Postal Services board 

and steps are being taken to implement the same 

expeditiously. In res!ect of the other relief, 

the learned counsel for the applicant states that 

the applicant has already been placed in the x 

\\\ 	 TBOP and BCR Grades with effect from 30.11.1983 

. 	 and 1.10.1991, resectivelY./. 
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In view of the above, the present O.A. 

is disposed of with a direction to respondents 

to clear up the amount of arrears due to the 

applicant in respect of the period from 

25.7.1981 to 24.9.1987, within a period of 

two months from the date of receipt of copies 

of this Order. 

Respondents are further directed t 

examine whether any consequential benefits ___ 

,available to the applicant in accordance with 

the rules and instructions, having regard to 

the payment of dues in respect of the aforesaid 

period. If any such benefit arises, the same 

will be made available to the applicant within 

the aforesaid period of two months. 

The O.A. is dispOsed of in the 

aforestated terms. No costs. 
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